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ol SA-06, Mandia Road Industrial Area, Pali. i

Phone/Fax no. 02932-231616, E-Mail ID : rorpcb.pali@gmail.com

No. RPCB/ RO PALI/ NGT (2021)(L-119)/ { [ Date | 2 -0 &-2 o/
Through E-mail

The Registrar,
National Green Tribunal,

Principal Bench, New Delhi.

Sub:- Regarding factual and action report of Joint Committee, in reference to OA No.
09/2021 (CZ), Sinla  Vikas Samiti Vs Union of India & Ors.

Ref.:- (i) Order of Hon’ble National Green Tribunal, Principal Bench, New Delhi
issued on date 19.05.2021.

(ii) Status report received from District Magistrate vide letter no. 5010 dated
11.08.2021.

Sir,

With reference to above case matter, Hon’ble National Green Tribunal, Principal Bench,
New Delhi vide order dated 19.05.2021 has directed to call a report on the matter in the issue in
present application from joint committee consisting of 1) District Magistrate, District, Pali
Rajasthan, ii) Regional Director Central Ground Water Board, Jaipur & iii) Rajasthan Pollution

Control Board .

The status report received from District Magistrate, Pali vide letter no. 5010 dated 11.08.2021 is
enclosed  herewith for  kind  perusal and necessary directions  please.

Yours Sincerely

Encl: - As above. 2./
o o%\ 202\

(Rahul Sharma)
Regional Officer
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Final Report with reference to order dated 19.05.2021 passed by
Hon’ble National Green Tribunal (N.G.T.) Principal Bench, New Delhi
in the Original Application No. 09/2021(CZ), Sinla Vikas Samiti V/s

Union of India & Ors.

Reference:-Hon’ble National Green Tribunal (NGT) Principal Bench,
New Delhi in the Original Application No. 09/2021 (CZ), Sinla Vikas
Samiti V/s Union of India & Ors, passed order on dated
19.05.2021, mentioned inter-alia :-

“]1. The brief facts giving rise to the present application are that, the
respondent M/s Nirma Limited have established integrated cement
project-clinker (1.48 MTPA) cement (2.28 MTPA) and captive power
plant (25 MW) at villages Nimbol and Sinala, Tehsil Jaitaran District
Pali (Rajasthan). The said project is transferred from M/s Siddhi
Vinayak Cement Ltd. On 31st July 2017. The Environment Clearance
(in short “EC”) from Respondent MoEF&CC dated 29th March, 2011
issued in favour of M/s Siddhi Vinayak Cement Ltd. By concealment
of fact particularly regarding distance of the Plant and crushing unit
from the habitation which is within 500 mtrs, whereas, it 1is
mandatory under law that, such unit should be established at least
more than 1.5 Kms Arial distance from Abadi area. That, continuous

operation of lime stone crusher in village Sinala causing continuous air
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pollution, noise pollution in the village and surrounding areas,
adversely effecting health of inhabitants which is less than 500 mtrs
Jrom Abadi area.

2. Apart from the above violations of environmental norms the
respondents has obtained NOC for withdrawal of Ground water in the
year 2012 and as per guidelines such NOC is granted for limited
period of 2 years, can be extended for further period only after due
inspection from CGWA. But, as per information to the petitioner the
NOC granted to respondent has not been renewed for further period
and the company is excessively withdrawing ground water from
hidden tube wells without valid permissions, impacting the ground
water of the area. No recharge measures are adopted in compliance of
the pervious Ground water permission/ NOC issued to the respondent
company.

3. A substantial issue of environment has been raised.

9. We deem it just and proper to call a report on the matter in issue in
present application, from a Joint Committee consisting of:- (i) District
Magistrate, District Pali, Rajasthan (i) Regional Director, Central

Ground Water Board, Jaipur (iii) Rajasthan Pollution Control Board.
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10. The Committee is directed to visit the place and submit the factual

and action taken report within six weeks. The State PCB will be the

nodal agency for coordination and logistic support.

11. The report in the matter be filed by the Committee by email at

ngtczbbho-mp(@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.”

1. ACTION TAKEN IN COMPLIANCE OF PRESENT ORDER

A. CONSTITUTION OF JOINT COMMITTEE
That Member Secretary, Rajasthan State Pollution Control Board (RSPCB),
Jaipur has issued an order vide RSPCB Letter No. F.10 (3595)
RPCB/Legal /NGT-Bhopal /2021/ 970-72, dated 02.06.2021 and Regional
Officer, RSPCB, Pali has nominated as Nodal Officer. Copy of letter is

marked and enclosed at Annexure -A.

That District Collector Pali has nominated Additional District Collector,
Pali as a member from their office vide letter No. Gen./2021/4887, dated

08.06.2021. Copy of letter is marked and enclosed at Annexure -B.

That Regional Director, Department of Water Resources RD & GR/Central
Ground Water Board (CGWB), Western Region, Jaipur has nominated Sh.
Suresh Kumar Pareek, Scientist “D’, CGWB, Western Region, Jaipur as
Member of the Joint Inspection Committee vide letter no.
CGWB/WR/CGWA/OA(NGT)/09/2021(CZ)-109 dated 31/05/2021. Copy
of letter is marked and enclosed at Annexure -C.
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B. SCOPE OF SITE VISIT/INSPECTION
The scope of joint inspection is related to examine:-
a. Sitting of integrated Cement Plant.
b. Compliance status of emission standards/environmental norms.
c. Excessive withdrawal of ground water from hidden tube wells
without valid permissions, impacting the ground water of the area.
C. STATUS FOUND DURING JOINT SITE VISIT/INSPECTION

In compliance of referred order passed by the Hon’ble Tribunal, following
officers were nominated by concerned departments to visit the site for

factual report:

1. Shri Chandrabhan Singh Bhati, Additional District Magistrate, Pali
(Rajasthan).

2. Shri Suresh Kumar Pareek, Scientist D, Central Ground Water
Board, Western Region, Jaipur (Rajasthan).

3. Shri R. K. Bora, Executive Engineer and Regional Officer, Rajasthan
State Pollution Control Board, Pali (Rajasthan).

The committee members have jointly inspected Cement plant of M/s
Nuvoco Vistas Corporation Limited (formerly Nirma Limited) near village-
Nimbol, Tehsil Jaitaran, District- Pali (Raj.) on dated 18.06.2021. The
joint committee is accompanied with Shri Bhaskar Visnoi, Sub-Divisional
Officer, Jaitaran, Ms. Reena Borana, Assistant Hydrogeologist, CGWB,
officials from the local administration and representative from cement

plant.
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A meeting was also held with representative of Sinla Vikas Samiti in Govt.

School, Village- Sinla, Tehsil- Jaitaran, District-Pali to discuss their

grievances.

Point wise detail of factual status found as per observation of joint

inspection and information collected at site is mentioned herein under:-

(i)

(1)

1. Status with respect to illegal withdrawal without valid NOC

NOC for ground water withdrawal of 1123 m3/day or 370818 m3/year
issued vide letter No.21-4(493)/WR/CGWA/2011-4952 dated
10.12.2012 through proposed 3 tube wells was issued to M/s Siddhi
Vinayak Cement Private Limited for their proposed manufacturing of
1.48 MTPA clinker, 2.28 MTPA cement and 25 MW Power generation at
village Singla, Digrana, Karadi, Dungarnagar and Nimbol, Jaitran Block,
Pali district. Validity of NOC not mentioned in the letter. Copy of letter is
marked and enclosed at Annexure -D.

Central Ground Water Board, Jaipur vide letter dated 10/07/2015
advised the unit to apply for renewal irrespective of time period
mentioned in the NOC or not. Copy of letter is marked and enclosed at

Annexure -E.

(iii) M/s Nirma Limited (earlier M/s Siddhi Vinayak Cement Private Limited)

has applied for renewal of NOC vide letter No. NL/RJ/ENV-132-
B/379/2016 dated 9/05/2016 for 1123 m3/day or 370818 m3/year.

Copy of letter is marked and enclosed at Annexure -F.

(v M/s Nirma Limited has intimated CGWA vide letter No. NL/RJ/ENV-

132-B/514 /2017 dated 15/09/2017 to replace 2 existing bore well with
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new bore wells due to dried up of existing bore wells. Copy of letter is
marked and enclosed at Annexure -G.

vy CGWA vide letter No. TS/21B(362)/CGWA/WR/2010-5070 dated
06/06/2018 advised the unit to apply for renewal in prescribed format.
Copy of letter is marked and enclosed at Annexure -H.

(vi) Inspection for status of compliance of conditions laid down in NOC was
carried out on 31/10/2018. The unit had submitted revised renewal
application (through offline mode) for 1123 m3/day or 370818 m3 /year
for 3 existing tube wells vide letter No. 595 dated 2/11/2018. Copy of
inspection report is marked and enclosed at Annexure -I.

(vii) Central Ground Water Board, Western Region, Jaipur office forwarded
renewal application to Central Ground Water Authority, New Delhi on
25/2/2019 for consideration of renewal of NOC, decision for renewal of
NOC was withheld by Central Ground Water Authority vide letter dated
01/03/2019 as per NGT direction in the matter of OA No. 176/2015.
Copies are marked and enclosed at Annexure —J.

(viij ~Central Ground Water Authority notified new guidelines on
24/9/2020 and accordingly unit has to submit additional documents for
processing of renewal proposal and to apply online. Copy of guideline is
marked and enclosed at Annexure -K.

(x) The unit had applied online for renewal of NOC for ground water
abstraction on 05/01/2021. Copy of application is marked and enclosed

at Annexure -L.

(x) As per Point No. 11(vi) of CGWA guidelines 24/9/2020 “f the
application for renewal is submitted in time and the CGWA/ the
respective State/ UT Authority is unable to process the application in

time, No Objection Certificate shall be deemed to be extended till the
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date of renewal of No Objection Certificate.” (Annexure-K). Renewal of
NOC is withheld by CGWA as per NGT direction in the matter of OA No.
32/2014. Copy of NGT Order is marked and enclosed at Annexure -M.

2. Status with respect to excessive ground water withdrawal from

hidden tubewells

As per Water Audit Report prepared by Federation of Indian Chamber of
Commerce and Industry (FICCI), water consumption by the unit is 872
m3/day for 2019-20 and as per log details 756 m3/day for the year 2020-

21. Copies are marked and enclosed at Annexure -N.

In light of above details, ground water abstraction is under permissible

limit of 1123 m3/day.
During inspection following bore wells were found:

. 03 bore wells (Pumping well) were fitted with pump and used for
ground water withdrawal (Condition No. 2 of the NOC).

ii. 02 bore wells (Piezometer) fitted with digital water level recorder
(DWLR) for water level monitoring purpose (Condition No. S of the
NOC).

ii. 13 bore wells (Injection wells without pump or DWLR) for ground
water recharge purpose (Condition No. 3 of the NOC).

iv. 02 bore wells are abandoned and not in use (Unit vide letter dated
15/09/2017 intimated to replace 02 existing bore well with new bore
wells due to dried up of existing bore wells.)

A total of 20 bore wells were found within premises. GPS location tagged

photographs of pumping wells, piezometeric well and few injection wells

are marked and enclosed at Annexure -0. However, the committee has
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not found any additional bore well installed with pump or any hidden bore

well(s) within premises.

3. Status with respect to Non implementation of recharge

measures as per last NOC

The Committee has visited plant premises and observed that 13 bore
wells with recharge and filter pits have been constructed for recharge
within premises. The unit has also mentioned that 16 ponds were also
adopted for renovation/deepening for conservation/recharge outside
industrial premises. Copies of photographs/details are marked and

enclosed at Annexure -P.

The unit has submitted No Objection Certificate from Water Resources
Department, Pali dated 08/10/2013 regarding implementation of
recharge measures by deepening of existing village ponds. Copy of letter

is marked and enclosed at Annexure -Q.

As per NOC, unit proposed to implement recharge measure of 9,29,303
m3 /year and the recharge measure implemented by the unit is estimated
to the tune of 750378 m3/year, which is about 81% of recharge as per
NOC. However, the unit has implemented recharge 202% of annual
ground  water abstraction (Point No. 3.1: Criteria for
Industries/Infrastructure/ Mining Projects of prevailing CGWA guidelines
2015). Copy of letter is marked and enclosed at Annexure -R.

4. Compliance status of emission standards/environmental norms

(1) [t is also mentioned herewith M/s Nuvoco vistas corporation ltd,

Near village- Sinla and Nimbol, Tehsil ~Jaitaran, District- Pali, is a

(avel— s
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(i)

(iii)

integrated CEMENT plant. Consent to operate had issued to this
cement plant from State PCB vide order dated 04.10.2017 for
manufacturing of CEMENT@ 2.28 MTPA and CLINKER@ 1.48 MTPA
with validity up to 31.08.2022, Consent to operate had issued for
Residential Colony vide order dated 19.01.2017 issued for Buildup
Area-48229.60 Sq. mtrs and Plot Area-17.77 Hectare and validity up
to 30.11.2021,

Consent to operate dated 25.06.2019 for DG Set-4.80 MW and
Captive Power Plant-25.0 MW with validity upto 31.10.2023 had also

accorded.

That detail of pollution control measures installed with the process of

unit is mentioned herein under:-

Sr. | Name of installed Stack | Status of CEMS 7§€Hizifk_,_li' ]l
No | consented | APCM Height any
source of (in r
air meters) ‘
emission
1 | Raw mill + | Reveres ~140 PM, Sox and Nox |Flow,
Klin Air bag parameters are | temperatur
house continuously e and
transmitted at RSPCB | pressure
and CPCB server parameter
2 |Coal Mill |Bag ~89 |PM  parameter is along with
house continuously live camera
transmitted at RSPCB | of all Snos \
and CPCB server 'of stacks ‘
3 | Clinker ESP ~60 |PM  parameter is | are also |
cooler continuously being [
transmitted at RSPCB | continuous |
and CPCB server | ly shared !
4 | Cement Bag =51 PM  parameter is |online with |
mill house continuously RSPCB :
transmitted at RSPCB | server 5
and CPCB server | =n
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5 | CPP ESP ~101 PM, Sox, Nox and Hg |
parameters are
continuously
transmitted at RSPCB
and CPCB server

6 | Crusher Bag ~26 NA

SO Metalled
Covered
¢ & roads and
e Conveyour
secondary
belts were
crusher,
covered.
water
spray, P : i
7 | Packer Bag filter | - PM-30 mg/Nm3
and ’
covered
shed
(iv) That detail of pollution control measures installed with the process of

unit and results shown in CEMS during visit are mentioned herein

under:-
' Sr. | Name of | installed Stack |Standardsas | Results |
No consente | APCM Height | per Consent to | Shown in *
d source (in Operate from CEMS during |
of air meters) | the State visit
emission Pollution
Control Board
1 | Raw mill + | (RABH) =140 PM-30 mg/Nm3 PM-22.19
Klin Reveres Air Sox-100 mg/Nm3 mg/Nm3
bag house NOx-800 mg/Nm3 Sox-
17.71mg/Nm3
NOx-592.87
mg/Nm3
2 | Coal Mill | Bag house ~89 PM-30 mg/Nm3 PM-9.61
mg/Nm3
|
: | 1 s | e
3 | Clinker ESP =60 PM-30 mg/Nm3 | PM-15.37
l cooler | mg/Nm3

@/
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4 Ce:ment Bag house =51 PM-30 mg/Nm3 PM-22.62
mill mg/ Nm3
5 | CPP ESP =101 PM-50 mg/Nm3 PM-29.93 |
(Boiler) Sox-600 mg/Nm3 mg/Nm3
NOx-300 mg/Nm3 Sox-147.15
mg/Nm3
NOx-142.79
mg/Nm3
6 | Lime Bag House, ~26 PM-30 mg/Nm3 i
Stone Covered
Crusher primary & Fugitive emission-
secondary 600 pg/m3
ot (Measured between
e 3 to 10 meters from | oCEMS not
o, the source) ingtalled
Metalled
roads and
Conveyor
belts were
covered. $ - 5
. M-
7 | Packer Bag filter PM-30 mg/Nm3 PM-30 mg/Nm3 |

- .
(v) That, during inspection official of State Board has also conducted

Ambient Air

Quality monitoring,

Stack Monitoring,

monitoring. The details are as mentioned herein under:

& Noise

No.

Sampling Location

Village-Sinla, Tehsil - Jaitaran, Dist. —Pali

Village-Sinla, Tehsil - Jaitaran, Dist. -Pali

1. |A. Ambient Air monitoring at House of Sh. Bhawar lal ji devasi,

plant, Village-sinla, Tehsil - Jaitaran, Dist. —Pali

2. | A. Ambient Air monitoring at Staff colony of Nirma/Nuvoco cement |

@f/

plant, Village-sinla, Tehsil - Jaitaran, Dist. —-Pali

Gmn e

B. Ambient Noise monitoring at Staff colony of Nirma/Nuvoco cement |

|
|

B. Ambient Noise monitoring—gtAHouse of Sh. Bhawar lal ji aéizia_s.i,“;

|
|




3. | A. Ambient Air monitoring at VIP-guest house near main gate of
Nirma/Nuvoco cement plant, Village-sinla, Tehsil - Jaitaran, Dist.

!
—Pali.

B. Ambient Noise monitoring at VIP guest house near main gate of

Nirma/Nuvoco cement plant, Village-sinla, Tehsil - Jaitaran, Dist. - |

Pali ’

4. | Stack Monitoring of Captive Power Plant

5. | Stack Monitoring of Coal Mill

(viy That, analysis results of Ambient Air Quality Monitoring at nearby

resident’s home and plant site are mentioned herein under:-

NO;
PM 10 SO

Parameters 3 |

' (ng/md) | (ng/md) ("g{m
% e ~Seour - I
Prescribed limits as per NAAQS-2009 and as per \
consent of RSPCB e " ; 80 ;
| FE ]
Report Date of i l
AAQM Sampling Location No ctilbnabha ‘[
Ambient Air monitoring at g

House of Sh. Bhawar lal ji

devasi, Village-Sinla, Tehsil
- Jaitaran, Dist. —Pali
Ambient Air monitoring at
Staff colony of
Nirma/Nuvoco cement 94 18.06.2021 87 3.68 12.71
plant, Village-sinla, Tehsil -
Jaitaran, Dist. —Pali
Ambient Air monitoring at .
. VIP guest house near main |
gate of Nirma/Nuvoco 95 18.06.2021 | 110 8.58 | 24.74 |
cement plant, Village-sinla, ‘
Tehsil - Jaitaran, Dist, —

Pali.

|
93 18.06.2021 76 4.15 | 14.20 ‘}
|
|
|

Gom. Sublawdl
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(vi)  That, analysis results of point source (causes SO emission) i.e.
Power Plant units installed after 31.12.2003 and up to 31.12.2015 is

mentioned herein under:-

PM
Parameters o (mg/Nms)
Prescribed limits as per MOEF&CC Noti. 2015 and as per
consent of RSPCB e
Sampling Location Reb;‘):rt Date of collection ;
g
Stack of Captive Power b o
Plant (25 MW)attached with 97 18.06.2021 27
ESP
L o L G I NN 8. Rt S0 0T T e N N

(viii) That, analysis results of emission monitoring from Stack of Coal Mill

is mentioned herein under:-

PM
Parameters (mg/Nmd)
Prescribed limits as per EP Rules (MOEF&CC Noti. GSR .
497 (E) dt. 10.07.2016) and as per consent of RSPCB s !
_i
Sampling Location Rel?:rt Date of collection '
| Stack of Coal Mill attached T | — 0 o o oEenaa =
with Bag House 96 18.06.2021 24
\
5 . - e e

(ix)  That, analysis results of emission monitoring from Stack of Coal Mill

is mentioned herein under:-

Noise level
(dB(A))

Residential-55
Industrial-75 dB(A) |
Leq. '
___[(day time)

Parameters

Prescribed limits as per Noise Rules, 2000

Sampling Location J Rer?:rtw Date of collection




r

Ambient Noise monitoring
at House of Sh. Bhawar lal
ji devasi, Village-Sinla,
Tehsil - Jaitaran, Dist. —Pali

90

18.06.2021

58.3

Ambient Noise monitoring
at Staff colony of
Nirma/Nuvoco cement
| plant, Village-sinla, Tehsil -

Jaitaran, Dist. —Pali

91

' Ambient Noise monitoring
at VIP guest house near

18.06.2021

61.1

cement plant, Village-sinla,

|
|
main gate of Nirma/Nuvoco 92 18.06.2021 60.2 i
| Tehsil - Jaitaran, Dist. -Pali \

Copies of analysis results are marked and enclosed at Annexure -S.

(1)

5. Status of location of plant with respect to nearby Revenue

village /habitation Sinla, Tehsil- Jaitaran (Pali)

That the Distance of the plant from nearest colony was measured by
patwari and Tehsildar as per revenue record and it was found about
600 meters. Copy of Mauka report submitted by SDM Jaitaran dated
24.06.2021 is enclosed at Annexure -T.

It is submitted that as per State Board office order no. F.14
(23)policy/RPCB/Plg./153-189, dated 02.06.2020, cement plant are
covered in RED category. It is an integrated Cement Manufacturing
Unit, in which crusher is a part of the CEMENT plant. As per
guidelines for Abatement and Control of Pollution for Stone Crusher
Industry vide State Board letter no. SCMG & DS/RPCB/Gen.-3/313-
354, dated 11.06.2018, only khatedari land or converted land is
required for establishment of a crusher. Copies are marked and

enclosed at Annexure -U.

6. Meeting with representative of Sinla Vikas Samiti

Gomn, Rl
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Joint Team has visited village Sinla and conducted a meeting with

representative of Sinla Vikas Samiti at Govt. Primary School, Sinla. Details

of discussion are mentioned herein under:-

(1)

(i)

(i11)

(v)

(vi)

Shri Abhay Singh Champawat, Chairman, Shri Balveer Singh,
Secretary, Sinla Vikas Samiti, Shree Hanuman Singh S/o Sh. Roop
Singh, Sh.Kailash Maharaj S/o Sh. Mangilal & Sh. Bhawar Lal Dewasi

villagers of Sinla were present in the meeting.

Shri Abhay Singh Champawat, Chairman, Sinla Vikas Samiti
informed that, there are 14 nos. of working tube well is inside the

Cement plant.

Shri Abhay Singh Champawat also visited the plant with the team
member and shown some tube well inside and outside the unit. The

tubes well situated within premises were verified.

SDM Jaitaran was advised to report about the status of outside tube
well (legal or illegal) and whether unit is getting water from outside
source (tube well) or not also advised to submit the land title of tube

wells shown by Sh. Abhay Singh.

SDM Jaitaran reported vide their letter dated 24.06.2021 that the
distance of Stone crusher of this cement plant to village-Sinla is about

600 meters. Copy is already marked and enclosed at Annexure -T.

Shri Balveer Singh stated that today the atmosphere is cloudy, so no
use of doing ambient air quality monitoring and plant is also non-

operative.

. Conclusion/findings of joint inspection/visit on dated

18.06.2021
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a) That no additional bore well installed with pump inside premises were
found. NOC for ground water withdrawal of 1123 m3/day or 370818
m3/year issued vide letter No.21-4(493)/WR/CGWA/2011-4952 dated
10.12.2012 is found issued and unit has applied for renewal which is

withheld by CGWA as per NGT direction.

b) That the results of analysis reports are shown the efficiency of PCM
installed with Source are inadequate for controlling of Ambient Noise in
residential areas.

c) That during inspection plant was found operational, the details of
production figure of that day was also shown in Central Control Room
(CCR) unit of unit. The production data and emission data were
displayed on CCR unit is enclosed. That crusher was found operational
with PCM (Bag filter & covered conveyor belt).

d) The online emission monitoring details displayed in Central Control
Room (CCR) are as follows :- RABH-PM-22.19 mg/Nm3, RABH NOx-
592.87 mg/Nm3, RABH-SOx-17.71 mg/Nm3, Coal Mill -PM-9.61
mg/Nm3, Cement Mill -PM-22.62 mg/Nm3, Cooler ESP-PM-15.37
mg/Nm3, CPP-PM-29.93 mg/Nm3, CPP-NOx-142.79 PPM, & CPP SOx-
147.15 PPM.

D. STATUS FOUND DURING RE-INSPECTION

That, a representation was given by the villagers to ADM, Pali regarding
surprise visit of CEMENT plant and ADM, Pali has decided to carry out

surprises inspection of the plant.

On dated 03.07.2021 joint team reached at Govt. Primary School, Sinla,
Tehsil-Jaitaran, Dist. Pali and meeting was conducted with villagers i.e.

Sh. Balveer Singh, Sh. Abhay Singh, Hanuman Singh, as per

G Sales
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representation given by villagers Details of discussion are mentioned

herein under:-

A. That the villagers informed to the team regarding plant is non-
operational today and on last inspection dated 18.06.2021.

B. That Several Tube Wells are installed in and around the unit and
illegal abstraction is carrying out.

C. That the distance of this Cement plant from abadi is not adequate
and using loudspeakers.

8. Conclusion/findings of joint inspection/visit on dated
03.07.2021

A. That as per villagers’ representation, plant was again inspected by

the team members and unit was found operational, as per CCR
record or during both time inspection dated 18.06.2021 &
03.07.2021. The details of production figure of that day were also
shown in Central Control Room (CCR) of unit. The production
data and emission data were displayed on CCR unit is enclosed.

B. That as per villagers’ representation regarding Several Tube Wells
were installed in and around the unit and illegal abstraction, it
was found that a total 20 nos. of bore wells were found within
premises. The details are as under:

i. 03 nos. of bore wells (Pumping well) were fitted with pump and

used for ground water withdrawal.

ii. 02 nos. of bore wells (Piezometer) fitted with digital water level
recorder (DWLR) for water level monitoring purpose.

iii. 13 nos. of bore wells (Injection wells without pump or DWLR) for
ground water recharge purpose.

iv. 02 nos. of bore wells are abandoned and not in use.
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The committee has not found any additional bore well installed
with pump or any hidden bore well(s) within premises, however
two tube well near boundary wall of unit was also found, in which
one has been dismantled and another one was not in operational
condition. Copy is already marked and enclosed at Annexure -O.

. On site ADM Pali has given direction to SDM & Nayab Tehsildar
Jaitaran to take action against this bore well and submit their
report to District Collector Pali.

. That as per direction of ADM, Pali, Patwari of that revenue village
Sinla has measured the distance with complaintee and the SDM
Jaitaran reported vide their letter dated 24.06.2021 that the
distance of Stone crusher of this cement plant to village-Sinla is
about 600 meters. Copy is already marked and enclosed at

Annexure -T.

@/
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Looking to the results of the Ambient Air Quality and noise level
monitoring and location of plant & village Sinla, in windy season the
possibility of reaching of suspended particulate matter in the village
cannot be ruled out, therefore it is recommended that:-

(1) Unit may be directed to provide dense plantation between the
available land between village and unit and more trees is to be
planted along the boundary of unit.

(i)  The movements of vehicles (trucks) near the village Sinla, is kaccha
road, so unit may be directed to do it metalled road or cemented and
do plantation along the road side with water spray system to control
the fugitive emission.

(i)  District administration/revenue department may be directed not to
issue any land for residential purpose in periphery of the unit (500
meters).

(iv) SDM Jaitaran may be directed to take immediate action against tube
well/bore well established illegally in and around the unit if any and
also on outside unit to stop the illegal extraction of ground water.

(v)  The unit may be directed to seal abandoned tube wells and submit
compliance report.

(vi) Unit may be directed to do more efforts to reduce noise level like
dense plantation, controlling the loudspeakers, controlling the heavy
vehicles movement.

(vi) RSCPB may be directed to carry out quarterly or post monsoon
Ambient Air and Noise monitoring of such plants around the vicinity
of the area.

(vii) CGWA may be directed to take decisions on pending renewal of
applications for abstraction of ground water as per NGT direction.

@/ Silavesd @33\3__
(Shri Chandr

an Singh (Shri Suresh Kumar (Shri R K Bora),
Bhati), Additional Pareek) Scientist D, Executive Engineer and
District Magistrate, Pali  Central Ground Water Regional Officer,
district. Board, Western Region, Rajasthan State
Jaipur. Pollution Control Board,
Pali
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~ ANNEXURE

g — E! ' » :
» “Tanstan— RAJASTHAN STATE POLLUTION CONTR
OL BOARD

4, Instituti
T onal Area, Jh
‘\‘? Phone: 5101871, 5101872 E::;gf %:gggébhipm'
: ! . 5150699
MOST- URGENT

No. F.IO(:-‘SS ) RPCB Legal’NGT-Bhopal/i2021/ “f oz - / 2 5
' - : e Date: (2 ic# 17}

chiamul Qﬂ‘\ccr,
Rajasthan State Pollution Control Board,

Pali.

Sub: - Hon'ble National Green Tribunal order dated 19.03.2021 in Original application no.
: 0972021 Sinala Vikas Samiti Vs Union of India & Ors.

Sir,
With reference to above subject matter, it is to inform that the Hon’ble NGT by orders

S dated 19,05.2Q21 directed inert-alia as follow:-

g

; «9_ We deem it just and proper to call a report on the matter in issue in present application,
. from a Joint Committee consisting of:-

(i) District Magistrate, District Pali, Rajasthan

: (ii) Regional Director, Central Ground Water Board, Juipur

(iii) Rajasthan Pollution Control Board

i 10. The Committee is directed to visit the place and submit the factual and action taken report

within six weeks. The State PCB will be the nodal agency for coordination and logistic
support.

11. The report in the matier be filed by the Committee by email at ngzc;bbho-mgu,ﬂov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image
PDE. e _

12. Applicant is directed to supply
Committee within a week. ®

the required documents and copy of the application to the

You are hereby nominated as member of the committee and also appointed as Nodal
pliance of Hon’ble NGT order and

‘ W Officer on behalf of RSPCB with the direction to ensure com
file the compiianbe rcport of order dated 19.05.2021. The Hon’ble NGT order dated }9.05.2021

t is enclosed with this letter for ready reference.

Enclosed-As above == = =
_ e - - - - = Yours sincerely,

=

f’with the mqu;st 1o ensure @#Ompliant_;f of Hon’ble YQGT order

" District Collector, Pal e ==t E
gﬁ&%ﬁﬁm CGWA, Jaipur with the request (€ ensure cmnplﬂn“"m"“ e

"N ordet agx}ed 19.0




»

29/06/2021 LITES: Juslice Department

RSPCB
yf @ @Y% 70 18-509-6386-407-43-9/2021
f21#: 20-06-2021
Jo

HE: g- F.10(355)R9ce/Legal/Ncnzoz:[iu‘lIT ~1bH
amesn

- fawg— i are /it / adlel ¥0: ORIGIONAL APPLICATION/APPLICATION/9/2021
i, o) /ad /mﬂﬁ . sinala Vikas Samiti
Hi wageff / ufard): union of India & Ors.

qTATET &1 ATH: NATIONAL GREEN TRIBUNAL (NGT), Bhopal

Srar ot ke, 1908 (@=ra AfafrE, s ad 1008) @ IRV Xxvil B T 1 v 2 B am

wif¥eral T R TR UwUE AERd [/ W @ R W e g X
'.;.1;_',.§/m/ﬁfq@am aﬁ%ﬂ#ﬁmﬁﬁﬁ#@%ﬂaﬁﬁﬁ/mwwwmﬁ

o card M/Wﬁm R.O. Pali
ggATd | R.O. Pali

GdT : SA-6 Mandia Road Industrial Area, Pali- Marwar.
Mobile No / Emall : 9414128114 / rorpcb.pali@gmail.com
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$y ANNEXURE C_

Speec) posh

YR WBR/ Gowt. of India
Sre wfad warey / Ministry of Jal Shakti
TS 1Y, ) Ay 3R wy wvao faym1/Department of Water Resources, RD & GR
G AL "@"\Tﬂ @13/ Central Ground Water Board
q@'ﬁ:{ 83, SIAYY / Western Region, Jaipur
6-A, T G, STAYR (3T9)
6-A, Jhalana Doongri, Jaipur-302004 (Raj)
Tel: 0141-2706338, Fax: 2706991
Email: rdwr-cgwb@nic.in, tswr-cgwb@nic.in

Date: 28.05.2021. -  MAY /17

No. CGWB/WR/CGWA/OA(NGT)/09/2021(CZ)- &)

4 « —To, .
The Member Secretary
Rajasthan State Pollution Control Board
4, Jhalana Institutional Area

~ Jaipur-302004 (Raj)

Sub: Regarding order passed by Hon’ble National Green Tribunal (NGT) CZB Bhopal
in the matter of Original Application No. 09/2021 (CZ) Sinala Vikas Samiti

Versus Union of India & Ors.
Ref : Mail received from Registrar NGT CZB Bhopal dated 21.05.2021.

. Apropos above, in the compliances of the order passed by Hon'ble
National Green Tribunal (NGT) CZB Bhopal in the matter of Sinala Vikas Samiti Versus Union
~ of India & Ors, and as per point no.9, Shri. Suresh Kumar Pareek, Scientist-D, Central
~ Ground Water Board, Western Region, Jaipur, Rajasthan (Mobile no. 9414261913) is hereby
 nominated as member of the joint committee for needful action. The OA is related to the
~ environmental issues of M/s Nirma Limited integrated cement project-clinker (1.48 MTPA)
cement (2.28 MTPA) and captive power plant (25 MW) at villages Nimbol and Sinala, Tehsil

Jaitaran District Pali (Rajasthan).

iﬁ\b\qﬁ =

- T B
- Regional Director

'/\ Q \ Copyto: - —
1) The Member Secretary, Central Ground Water Authority, Gallery No. 18[11
~ Jamnagar House, Mansingh Road, New Delhi-110 001.

_ 2)_;;-””"‘trict Magistrate,D:strlct -Pali (Ra}asthan)

' Western




> for ground water 'wiihdrzwal in respect of M/s Siddhi Vanayak
Pvt. Ltd., for their proposed manufacture of 1.48 MTPA
8 MTPA cement and 25 MW of Power Generation at vi!!age

the subject, the NOC of Central Ground Watef Authority .
to M/s Siddhi Vma}ak Cement Pvt. Ltd., for their proposed‘
48 MTPA Clinke
illage Singla, Digra Karad‘ Dungamagar 8. Ntmbo% Block,
n, District Pali, Rajasthan Th ‘
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CENTRAL GROUND WATER AUTHOR!TY
3) of lho Envlronmem (Pfotocuon)
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Diameter , < e -
: {(mm) — B :
; Deplh to water level !) ,&:»:Q;K;,. - 500 mﬁs = :
(meters below ground level} e b <
Discharge (m'/hour) 15to ZS:SM /hour
Operational hours/day 3301365 1
: ~ Operational days/year __ e 22 KW
Mode of lift and Horse Power of pump — =
: Whether fitted with meter or not . Y . Yii r:;i?e‘;’g‘y%%% e e
: - Whether tered with CGWA, i es, Permission g
wmﬁ?;:;gﬁﬂ::of o, 21-4(493)WR/CGWA/2011-4952
] = dated 10.12.2012

Compliance to the condmons prescrtbed in the NOC

Sr. Conditions given in NOC Status of Remarks
| : No. - Compliance

The firm may abstracx 1123 m'/day | We are abstracting ground Monthly waler
{not exceeding 370,818 m?lyear) of water from 3 nos. Tube Wells wslhdrawa_fr-. =
ground waler through proposed only, which are fitted with meter | details are

three {3) tube welis only. No | and records of water withdrawal submitted to

.addmtmai ground water abstraction | are maintained. We assure you | State '-'_?_}'i%?'o'liutions: ”;_
sh'uctmes to be constructed for this | that in no case we will cross the | Control = Board, |
purposa without pno_r approval of | withdrawal permissible limits | Pali. .

TIPS

approved by your esteemed
- office. =
f"lThe weus to be ﬁtted with water Water meters have been
‘meter by 1 istry ins_t_a_n_ed to all Slube wells and.; :
and momtoring of ground water records are  maintained
to be undertaken regularly. The ground water
quaiily- is( monilorihé_ on regular
bast by plant and: by Wolken.ﬁ’ '
India Ltd {MoEF approved
. laboratury) ie third party, e
mOmtﬂ_‘ ing 'consuitants."
Wa have conducted study fOT De
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[PaRT Il—_Sec S0}

I

THE GAZETTE OF INDIA ; | E,;?RAQRDI?IAHY

MINISTRY OF JAL SHAKTI
(’ﬁcpnnmem Of Water Resources, River Development And Ganga Rejuvenation)
- ~ (CENTRAL GROUND WATER AUTHORITY)
' NOTIFICATION
New Delhi, the 24th September, 2020 S
irecti z Court vide its order Gat

§.0. 3289(E)—WHEREAS, on the directions of Hon'ble Supreme : .
the 10th Dc'cémbc:{li)}% passed in Civil writ Petition No 4677 of 1985, ,MC Mchta Vs Union of India, g;c
Central Government constituted the Central Ground Water Authority (hereafler rcf:efred to as the
*Authority’) vide notification number S.0. 38 (E), dated the 14" January, 1997 to cxercise powers under :
Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and contro
of Ground Water management and development and to exercise certain powers and perform certain
functions relating thereto; '-

' AND WHEREAS, the Authority has been regulating ground water development and management
by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or .mﬁ-asrmcmre
projects or Mining Projects ¢tc., and framed guidelines in this connection from time 1o time in twenty %0
States and two Union territories, where ground water development is not being regulated by the State
Government Union Territory administration concemed;

AND WHEREAS, some of the State Governments or, Union territories enacted legislations and
issued regulatory directions or orders for regulating ground water development and management, e
AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15® April
2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person
operating tube-well, or any means to extract ground water shall obtain permission from the Authority and
shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be
established; - ' : = = =
AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09™ July, 2015 in OA Nos. 34
; and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants
' (CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection
- Centificate’ in accordance with the law; ' : -
: AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13® July, 2017 in

~ OA No 200- 0f 2014 directed that every industry should be directed to pay for extraction of such water, that
too, subject to the conditions stated in the order permitting such extraction;

A_I_H'D.WHEREAS, the said Hon’ble Tribunal vide its order dated the 28% August, 2018 in

O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River

; Dmlopmcmmd Ganga Rejuvenation to forthwith review the existing mechanism so as to ensure effective
 steps for conserving the groundwater resources; - : =

ST R AT

'AND WHEREAS, in pursuance of the directions of the Hon'ble National Gn:cn Trnbunal and
powers eonfcmd by s?bmlion (3) of section 3 and section 5 of the Environment (Protection) Act, 1986

= the|Amhon.ty, _wuh a view to Protect the E’ound water resources had circulated the draft guidelines for grant
= ::; No gbjectlon Certificate’ on the 11" October, 2017 inviting comments and suggestions from all the

- AND WHEREAéé_.all objcctions'?.ﬁnd suggﬁliohs.receivcd in re: i ideli
; EAS, response to the said draft guidel
lnven:ccn duly consxdefed.by the Central Government, the Authority notified the guidelines tog‘:tgu;;:
groundwater over-exploitation and lo conscrve the groundwater resources in the country vide notification
number §.0. 6140 (E), dated the 12* December, 2018 - == =
~___ AND WHEREAS, the aforesaid Hon'ble Tribunal vide order dat " Janug -
: el S Gt er dated the 03" January 2019 in
&A ;4;_0 e&i?i ?m that -ﬂwb;b?c mentioned notification dated the 12" D&émmo? sl :mt; 3:;
- be effect to 1s unsustainable if tested on ‘P i inci i ,
i ﬁ_-ﬁ“ﬂmﬁomlg'ﬁquity s a:d Tecautionary Principle, Sustainable development as

damage = if implemented, will It i ent ;
ﬂT Consti > 1o water bodies and will be destructive of the ﬁmm, o t::}fast depletion of

titution of India; -ﬁgﬁt to hfem S
- AND WHEREAS, the said Hon'ble Tri ' e
= oomnuﬂee!o ddib_emﬁgm_mp, for Mli

-

T P———

bunal ¥ide ordes daled the 11* Septct. S0re.. =
3 ember, 2 ituted
ng depletion of groundwater, . 2 #0139 conety

robust monitoring mechanism







AwnNexurE L

; : ' s - Government of indlia
: Ministry of Jal Shaktl _
Department of Water Resources, River Developmant and Ganga Rejuvenation
Central Ground Water Authorily (CGWA)
Application for Issue of NOC to Abstract Ground Waler {(NOCAP)

~ Application for Renew of NOC Issued to Existing Industrial Projects Abstracuhg GroundWater
(Save As Draft Application For Renewal of NOC) :

LY

Application Number : 21-4/493/RJ/IND/2011
Old Application Number : 21-4(493)/WR/CGWA/2011-4952

{\ppllod For Renewal : 1st : SR
i MAWGQ&«&"”&WM” axd sl shoukd be atieched al “Applicaton wih Sgneiune and Sear” in snachmant sacion betors submission of appRosson)

| eraty dociass that sl the mandstory documants prescrided in the application
wb-d-d-imdnmeWmmdemﬂwbnmdwwmme

mwm\wﬂnhm»ﬂmww
dpwdmwmwwmﬂumdmwm

: Name of Industry: 'WS NIRMA LIMITED
Location Detalls of the Industrial Unit =, = =
Address Line 1: ;E%msnu WS SIDDHI VINAYAK CEMENT PVT. |
Address Line2: = s :
State: RAJASTHAN
“District: PALI
; Sub-District: JAITARAN
' Village/Town: _ : ~ |Digama
Net Ground Water(m3/day): = 1123.00
{ Area Type Category 1 Over Exploited
INDUSTRIAL USE- Self Declaration :
_ |mmmumwmmmnmwwunwmw balial and | am owere that If any pan of e data / =5
M_WKM&&WRM&W'M.NOMﬂHNWW. i ;
: torrm have baen uploaded and no blank fimeievant documants have bosn Z
i

gluqu“mmmnwm mpwwnmm.mm“ﬂ-d' ;
.mhMMmﬁhw dm-ppluwnohtlbommmﬂb‘:
e notice of COWA. : :
sty
: aummgsmmmaﬁmmmraﬁmmﬁmammt-mwmtﬁmmm:m#---
ﬂhlmhﬁslurwmumwml.amquimimmmma i
: xlﬁmﬂﬂ]bﬂaﬂihﬂﬂmmﬂm&uwleﬁﬂ{kw:mmmﬁhm
' thiw_v_!_u'th-’it‘lmm sy T W R ordza W e Rl g @ Praa s R anenl
.wmm‘ltwm:m:wtmmwmm:_mamﬁmmmmmimwnn
md\m}}?i-wﬂw'ﬂmﬁimimQ:Mrmiwtiﬁmmﬂ_samaﬁmﬁ;auwﬁmﬂtm
N ' - = e =
n’fxtwﬂﬂmhtﬁﬂmmmmmﬂw‘ﬁmM:Wmml,aﬁﬁwmmdnhdam :
oA TETW = =

mum«dmnmwwmm.wﬂwr@rmuwa

H
%

Date: BlA 12020

M-:_l_kh‘mhol : l%a) 5

* In case signed by any authorized signatory, the detalls of the signatory with the a
= 04172021 12:08 PM s = 8




ANNEXURE ™M

REPORT

On

Water Audit Study
At

NUVOCO VISTAS CORPORATION LIMITED
(FORMERLY KNOWN AS M/S NIRMA
LIMITED),

NIMBOL CEMENT PLANT

By

QCCI

~ Resource Conservation & Management Division =
 Federation of Indian Chambers of Commerce and Industry
_ Federation House, Tansen Marg, New Delhi —110 001




FICCI Report on

“Water Audit Study at Nuvoco Vistas Corporation Limited, Nimbol

~ EXECUTIVE SUMMARY

FICCI has conducted a detailed Water Audit Study of the Nuvoco Vistas Corporation Limited, Nimbol plant during
December 2020. The study estimated that the total Water use by the plant is about 1118 m3/day out of which
about 78 % is freshwater from borewell and 22 % Is fecycied water in FY June 20-Jan 21. The main source of
freshwater for plant is groundwater. The plant consumes about 213655 m3 of groundwater per annum for FY
June 20- Jan 21 the water is mainly used for Domestic (Washing, Bathing, Drinking)/Canteen (Drinking/Hand
= - washll:ogicing/w:shing), Cooling Tower (CPP), Cooling C.T.,, Cement _Mé!i Spray, Pyro Process, Coal Mill Spray, Raw
Material Mill Spray, Raw Material Unloading Point, CPP boiler, Waste Heat Recovery Boiler, Limestone Crushing,

Coal Unloading, Fire Fighting, Leakages, Miscellaneous etc. The main water sources and their uses are given in
Table betaw

Table A: Water Sourcing FY19-20

Domestic {Washing, Bathing, Drinking)/Canteen {Drinking/Hand
= wash/Cooking/Washing), Cooling Tower (CPP), Cooling CT,
872 Fresh Cement Mill Spray, Pyro Process, Coal Mill Spray, Raw Material | 78%

Water Mill Spray, Raw Material Unloading Point, CPP boiler, Waste Heat |
| Recovery Boiler, Limestone Crushing, Coal Unloading, Fire
Fighting, Leakages, Miscellaneous

= 135 _ Recycled | Greenbelt = 12%

3 Recycled | Dust Suppréssion 03%

' 108 | Recycled | DustSuppression ::‘ e — 0%
1118 -

Note -
water.

otal ground water abstraction is 872 m3/day. The 108 m3/day of waste water is used by recycling the RO

— Ihe mtal wastewater generatson in the plant is about 246 m’/day. out of which about 55% is the process water =
= %0 Re;ej:t, 1% is from Blowdown and remaining 44 % is generated by domestic use in Plant buﬂdlng consumption,
.  service activities, cleaning washing and by other miscellaneous uses. The overall water balance of the plant is
- iven. .iow. The dg iled Water balance is dnscussed In the subsequent chapters
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AnNExurE O

Bore wells for ground water withdrawal

Bore well No. 1

Bore well No. 2

Bore well No. 3




wéfé level monitoring

N R o e



Bore wells {Injection wells) within Plant premises for rainwater ha

rvesting purpose




Bore wells {Injection wells) within Plant premises for rainwater harvesting purpose




73 BR034T

73.9508

73.845741 _
73.81587| 26.312756)
73.834537] 26.336016 a3,
73.830233] 26.277961 = 30000 15000
73 848644] 26257854 47,250 525000 262500
73.864363] 26.398386 25,310 67500 33750
73.840806| 26.349003 3,500 35000 17500
73 B07060| 26354473 131250 65625
73880518 26.330386 ~ 4B00O 24000
73 B85861] 26.259451] ~ 90000 45000
73 B62696] 26.355919] ~ 37500 18750
a 73786146 26335417} - 30000 15000
15 |Ramavas 73.885861] 26.255451 36000 18000
16 [Tigra 73.973163| 26.409001 = 25600 12800
I 225,723 1,316,205 658,103
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)
Final Report

Report No. : 95

Report On : 09/07/2021

I hereby certify that I Mahesh
Section 29 of the Air (Prevention & Control of Pollution)
from NIRANJAN ATAL, JSO, Pali ,RSPCB Pali a sample o
Limited(Old Name Siddhi Vinayak Cement Pvt. Ltd.) , Plant -
LIMITED [27091] ,Village , City- SINLA Digrana Dungarnagar Khara
District- Pali  Collected from Ambient Air Monitoring al VIP Guest House near
Nirma/Nuvoco Cement Plant, village- Sinla, Tehsil- Jaitaran, Dist. Pali  Collected on 1

Sample was in a condition fit for analysis as reported below :-

der sub Section(2) of
d on the 08/07/2021

f Ambicnt Air Quality of M/S Nirma
NUVOCO VISTAS CORPORATION
di Nimol Tehsil- Jaitaran ,
Main Gate Of
8/06/2021. The

Kumar Singh, State Board Analysl duly appoinlcd ‘un
Act, 1981 receive

I further certify that I have analyzed the aforementioned sample on 09/07/2021 and declare the result of the
analysis to be as below :-
S. No. |Parameters Result
1 Nitrogen Dioxide as NO2 yig/M3 24.74
2 Particulate Matter (PM10) pg/m3 110
3 Sulphur Dioxide as SO2 ug/ma 58 -
act = ;

-

The condition of the seals, fastening and container on receipt was as follows : Int
Signed This On 09/07/2021 QZ
BOA ANALYST

Rajasthan State Pollution Control Board

: Regional Office Pali
~ SA-6, Mandia Road, Industrial Area, Pali ;
Phone: 02932-231616 =
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ANNEXVRE 5

IARHE I ugEY fEEer Husd

——Faastian RAJASTHAN STATE POLLUTION CONTROL BOARD
W 4, Institutional Area, Jhalana Doongri, Jaipur
S/ 4 Phone: 5101871, 5101872 PBX 5159600, 5159699, Fax: 5159694-97, 5159691

NO.SCMG&DS/RPCB/GEN-3(7).7 __35'!,/ DATE: ] /- 7 Z

)

Group Incharge. HWM/ Planning/ BMW/ Hazardous Waste/ TCD/ CPM/ MUID
/Hotel, Oil & Gas and Power/ Plastic Waste/ SCMG&DS/ CD&Projecty 1TS/
PDF/ Adm./ Mines/ PSC/ MSW & PAAC/ Legal/ VTR/ CCC/ SPIO/ [ab/.
RSPCB, Jaipur.

Regional Officer, Regional Office, RSPCB, Alwar/Bhiwadi/Balotra’ Bhilwara’

Bharatpur/ Bikaner/ Chittorgarh/ Jaipur (North)/Jaipur (South)’ Jodhpur/
Kishangarh/ Kota/ Pali/ Sikar/ Udaipur.

Subject:- Guidelines for Abatement and control of Pollution in Stone Crusher Industry.

Sir.

With reference to above, it is to inform that the State Board has issued Guidelines for
Abatement and control of Pollution in Stone Crusher Industry on 05.06.2018. Enclosing a
copy of the Guidelines dated 05.06.2018, you are directed to ensure the compliance of the
cuidelines while processing the application for Consent to Establish / Consent to Operate
irom crushers. Besides, all the existing rushers of your region be directed to ensure
implementation of the measures for control of pollution.

Iincl. As above.

e

;-
Yours smcct_d))‘.

(Ajay Kumar Gupta)
Member Secretary o

NO.SCMG&DS/RPCB/GEN-3/ DATE:
Copy to following for information & necessary action:-

1.

ikl R T e

P.S. to Principal Secretary, Department of Environment, Govt. of Rajasthan,
Jaipur.

P.S. to Chairperson, RSPCB, Jaipur.

Sr. P.A. to Member Secretary, RSPCB, Jaipur.

CEE. CSO, CAO, RSPCB, Jaipur.

Joint Secretary & Director, Department of Environment, Govt. of Rajasthan,
Jaipur.

Group Incharge (IT), with request to upload Guidelines for Abatement and conty
of Pollution in Stone Crusher Industry on State Board’s website. /

Member Secretary (e
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur

Guidelines for Abatement and Control of Pollution in Stone Crusher Industry

No. SCMG (Gen-3Y/RPCB/30 Daie 5~ £- Yol @,
After carefully examining representations received from various stakeholders
about prevailing guidelines for establishment of stone crusher units and for
installation of pollution control measures by new & existing stone crusher units,
issued vide no. SCMG (Gen-3)/RPCB/ 1261-1292 dated 15.10.2014, the Rajasthan
State Pollution Control Board, in supersession of previous guidelines and M
subsequent related office orders, hereby issues fresh guidelines for establishment
of new stone crusher units and required pollution control measures with new as

well as existing stone crusher units.
1- GENERAL

i) New stone crusher may be established on a piece of land or khatedari land
“duly converted, for the purpose of establishment of stone crushing unit”,
under relevant provisions of Rajasthan Land Revenue (Conversion of
agricultural land for non-agricultural purposes in rural areas) Rules, 2007
and subsequent amendment rules, 2016 or on piece of land allotted by
competent authority of State Government for establishment of stone crusher
unit.

ii) Stone crusher units may also be established and operate on mining leases
after obtaining and submit amended copy of Environment Clearance
including stone crushing activities within six month to the State Board,
failing which consent to establish/ or consent to operate accorded will be

treated as revoked without further intimation to the unit.



Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur

iii) Renewal of consent to operate to existing stone crushers on land
converted/allotted for industrial use/stone crusher use or on own
Khatedari land up to an area not exceeding 2500 Square Meters (for
which conversion is not required under Rule 6 of the Rajasthan Land
Revenue Rules, 2007 and subsequent amendment rules, 2016) shall be
considered subject to adequacy of Pollution Control Measures.

iv) In cases where capacity of existing stone crusher is proposed to be
enhanced by installing additional plant and machinery or otherwise (except
replacement), it will be treated as the case for establishment of new
crusher. The matters of consent to establish for expansion shall be
considered in following manner -

(a) The application for expansion of existing stone crusher operating on
land converted/allotted for stone crusher or on land converted/allotted
for industrial use shall be considered subject to adequacy of Pollution
Control Measures.

(b) The application for expansion of existing stone crusher operating on
mining leases shall be considered after obtaining and submit amended
copy of Environment Clearance including stone crushing activities
within six month to the State Board failing which consent to establish/
or consent to operate accorded will be treated as revoked without
further intimation to the unit.

(c) The application for expansion of existing stone crusher operating on
khatedari land shall be considered after submitting “land conversion,
for the purpose of establishment of stone crushing unit”, under relevant

provisions of Rajasthan Land Revenue (Conversion of agricultural land
2
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4, Institutional Area, Jhalana Doongri, Jaipur

for non-agricultural purposes in rural areas) Rules, 2007 and subsequent
amendment rules, 2016 or on piece of land allotted by competent

authority of State Government for establishment of stone crusher unit

v) In compliance of directions issued by the State Government, vide

Department of Environment letter no. T% 2(33) wa1/2009 & 25-08-2011,

permission shall not be accorded for establishment and operation of any
stone crusher in Tehsil Deeg, & Kaman, District Bharatpur and in
compliance of directions issued by the State Government, vide Department

of Environment letter no. T®% 2(33) 9a1/2009 &= 11-09-2012 permission of

operation of stone crushers shall not be accorded in the Village Mungaska,
Tehsil Pahadi, District Bharatpur and also permission shall not be accorded
for establishment and operation of new stone crushing units in the villages
Jodhpur, Mungaska, Samsalka, Ubhaka, Amurkha, Satwadi, Tilakpuri,
Mallaka, Bhaiseeda, Kaithwada, Kairua, Dadri and Mandor, Tehsil Pahadi,
District Bharatpur.

vi) In compliance of order passed by Hon’ble Supreme Court on dated the 27th
February, 2012, in L.A. No.12- 13 of 2011 in Special Leave Petition (C)
No0.19628-19629 of 2009 i.e. Deepak Kumar etc. Vs. State of Haryana and
Others etc., prior environmental clearance has now become mandatory for
mining of minor minerals, irrespective of the area of mining lease.
Although, as per provisions of the EIA Notification 2006, stone crushers do
not require Environmental Clearance, yet in light of aforesaid orders of

2012 stone crushers intending to establish on mining leases shall obtain

o~ 3
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4, Institutional Area, Jhalana Doongri, Jaipur

prior Environmental Clearance from concerned competent Authority as
prescribed under EIA Notification 2006 and its amendments issued till

date.

However, existing stone crusher, established on mining lease, shall get
amendment done for stone crusher in the EC issued for mining unit and
copy of receipt of application for such amendment, filed to competent
authority, shall have to be submitted to the Board. Thereafter, the State

Board shall decide the applications for consent on merit.

vii) The stone crushing units shall also be required to comply with provisions

laid down in all other related laws in force. The consent to establish/
consent to operate issued under the Air Act and Water Act does not absolve
project proponent from other statutory obligations prescribed under any

other law or instrument.

viii) If competent authority for land conversion, on the basis of distance or any

other issue, cancels prevailing land conversion and intimates to the Board
about cancellation of land conversion, then consent to establish or operate,
as the case may be, shall be revoked and/or refused in accordance with the
laws by the Board and the competent authority for land conversion shall be

solely responsible to take necessary action for removal of the stone crusher.

ix) Similarly, in case of cancellation of mining lease, consent to establish or

consent to operate, as the case may be, issued under provisions of Air Act
1981 and/or Water Act 1974 for adequacy of pollution control measures
shall be revoked/refused in accordance with the laws by the State Board

after receipt of information from Mining department. The Department of

]



Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur

Mines & Geology shall be solely responsible for removal of stone crusher

from such mining lease.

2- POLLUTION CONTROL MEASURES REQUIRED TO BE
PROVIDED BY STONE CRUSHER UNITS
All existing and new stone crusher units are required to comply with the
prescribed pollution control measures under Environment (Protection) Act
1986. The details are as under-

Mandatory Air Pollution Control Measures

Parameter Standards

Suspended | The standards consist of two parts:
i. Implementation of the following pollution control

Particulate
measures:
Matter ;s ;
a) Dust containment cum suppression system for the
(SPM) equipment.

b) Construction of wind breaking walls.

c¢) Construction of the metalled roads within the
premises.

d) Regular cleaning and wetting of the ground with in
the premises.

e) Growing of a green belt along the periphery.

ii. Quantitative standards of SPM:

The suspended particulate matter measured between 3

meters and 10 meters from any process equipment of a

stone crushing unit shall not exceed 600 micrograms

per cubic meter.

%f&/ " :
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Dust containment and suppression system will also include the following:

s In order to control emissions of fugitive nature from premises of stone

crusher unit, water sprinkler system shall be installed at all strategic
locations with plant and machinery i.e. into feed hopper, at inlet and outlet of
primary and secondary crusher, at outlet of vibrating screen with all material
conveyers and drop point of dust conveyers etc.

After construction of boundary wall of sufficient height (at least up to height
of drop point of Chute at conveyor or drop point of conveyor) to act as wind
barriers, around the crusher premises (converted/allotted/demarked at lease)
there will be no need of constructing separate wind breaking walls along

material conveyers.

PLANTATION AND OTHER ISSUES

e The converted piece of land shall be utilized for establishment of stone
crusher in such a manner that plantation up to norms of 33% of converted
area of land can be carried out leaving sufficient spaces for utilities, office
building and keeping peripheral plantation to the extent possible.
Similar practice shall be adopted for plantation in case of stone crusher
unit established or proposed to be established on mining leases, after
demarcation of crusher area within lease. However if area/land is not
suitable for plantation purposes, the project proponent will be allowed to
carryout plantation on an adjacent area.

o All existing stone crusher units, not having plantation up to prescribed
norms, shall submit a time bound action plan (not more than one year)

along with bank guarantee of Rs-15000/-.
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The copies of consent to establish and other relevant documents, as
submitted with consent application, shall be sent to concerned Revenue
authority and Department of Mines & Geology through registered post.
Ground water shall not be abstracted without prior N.O.C. from Central
Ground Water Authority.

The water storage facility must be provided at the stone crusher site and
its capacity shall not be less than 3000 liters.

A Sign Board showing the name, address and capacity of the stone
crusher industry should be displayed at the entrance of the site.

The crusher area (converted/allotted/demarked at lease) shall be clearly
demarcated by providing boundary walls at all sides.

In cases where piece of land for establishment of more than one stone
crusher unit (cluster) is allotted by revenue department or by M/s RIICO
Limited or by any other development agency, such piece of land must be
clearly demarcated by providing boundary wall of suitable height so as to
act as wind barriers also. In such cases, individual units are not required
to en mark their plot areas and common plantation shall be carried out
along boundary of such land, up to norms of 33% of land area, to the
extent possible.

All operating stone crusher units shall construct boundary wall around
crusher area (converted/allotted/demarked at lease) within six month
from date of issuance of these guidelines. Accordingly, a time bound
action plan with bank guarantee (of an amount not less than 10% of
expenditure required for boundary wall) shall be submitted to the Board
immediately. In case of non compliance, the consent of crusher shall be

revoked/refused by the Board.
7
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e Raw material should be obtained from legal sources only. In case at any
stage raw material procured from illegal source is found to be used, the
sole responsibility will be of the project proponent.

4- PROCEDURE TO SUBMIT APPLICATION FOR CONSENT TO ESTABLISH
AND CONSENT TO OPERATE

(i)  Applications for consent to establish and consent to operate
shall be submitted on line through RPCBMIS along with
prescribed documents and consent fees.

(i) In addition to above, at time submission of application for
consent to establish or renewal of consent to operate by existing
crushers, as the case may be, all stone crushers intending to
establish or established on mining lease shall submit approved
layout plan issued by concerned Mining Engineer showing
location of crusher plant within lease area along with latitude
and longitude of crusher site.

(iii) Further, with first application of consent to operate for stone
crusher units located on mining leases/converted land/allotted land
a certificate of concerned ME/ Revenue authority (not below rank
of SDM or Tehsildar) specifying establishment of crushing unit at
ear-marked area within mining leases/converted land/ allotted land
shall be attached.

All concerned are directed to ensure strict compliance of the Guidelines yﬁile

dealing with the issues related with the stone crusher industry. 4

\

(Ajay Kumar Gupta)
Member Secretary

—
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